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of the Constitution of India. In the O.A. the
applicant has also raised a grievance with
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under the Railway Servants (Revised Pay) Rules,

1997: from 10101996 tO 1.11.1996.
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Respondents, within the same period of
two months.
WSS 2he the above said directions, thes
O.A. is disposed of, but without any order

as to cOstse.




